1877 ] Panjdb murderous outrages. 277

ACT No. IX or 1877.

PassED BY THE GoOvErNOR GENERAL oF Inpia IN CouNCIL.

(Received the assent of the Governor General on the 28th March
1877.)

An Act to revive and amend Act No. XXIII
of 1867.

WHEREAS Act No. XXIIT of 1867 ( for the sup-

pression of murderous outrages in certain districts
of the Panjdb) received the assent of the Governor
General on the 18th day of March 1867, and by
section 17 of the said Act was limited to expire in
ten years from the date of passing it; And whereas
it is expedient to revive the same Act and to amend
it in manner hereinafter appearing; It is hereby en-
acted as follows :— .

1. The said Act shall be revived and shall remain

in force until the Governor General in Council other-
wise directs. ,

2. For the word  “Commissioner” wherever it
occurs in the said Act, the words  Sessions Judge or
Commissioner’’ shall be substituted.
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